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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 582 of 2025 

IN THE MATTER OF :- 

Jagdish Chander Saini       ......Applicant(s) 

       VERSUS 

  State of Haryana & Ors      .....Respondent 

 

      Reply on Behalf of Respondent No. 3, 

      Executive Officer Municipal Council, Hansi 

Most Respectfully Showeth: 

1. That the present Original Application has been registered on the basis of 
a letter petition raising grievance regarding the dumping sewage and 
dirty water of city into Kayamsar Lake, Hansi causing environmental 
crisis. 
 

2. That the Hon’ble Tribunal took up the matter on 28.11.2025 and issued 
notice to the Answering Respondent along with others and further 
directed for constitution of the Joint Committee.  
 

3. That the present reply/status report is being filed on behalf of the 
Executive Officer, Municipal Council, Hansi in compliance with the 
directions passed by this Hon’ble Tribunal in the above-mentioned 
matter.  

 

4. That the averments made in the application regarding pollution in and 
around Kayamsar Lake are noted. However, it is submitted that the 
Municipal Council is taking necessary steps to manage municipal solid 
waste and to prevent environmental degradation. 
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5. It is submitted that the sewerage system is maintained and managed by 
the Public Health Engineering Department. Additionally, it is informed 
that Kayamsar Lake remains free from any drainage inflow from the 
drains managed by Municipal Council Hansi. 

 

6. It is submitted that Answering Respondent has already taken steps for 
scientific disposal of the legacy waste lying at the site in question i.e., 
kayamsar lake (also known as Samadha Road) along with legacy waste 
lying at other sites i.e., First site at Beer Farm which is a village near Hansi.  

 

7. That for the purpose of scientific disposal of the legacy waste at aforesaid 
two places (i.e Samadha Road and First site at Beer farm), the Municipal 
Council, Hansi had floated tender (tender ID 2025_HRY_449413_1) titled 
“Bio-remediation and Reclamation of legacy waste of the dump site in 
Beer Farm and site on Samadha Road, MC Hansi”.  

 

8. That the quantity of legacy waste lying at the site in question i.e., 
Kayamsar lake is 38,785 MT. 

 

              The copy of the Assessment of Legacy Waste quantity at 
dumpsite M C Hansi prepared by DCRUST Murthal is annexed as 
ANNEXURE R-3/1 

 

9. That in pursuance of this tender, work order dated 30.01.2026 has been 
issued to M/s Daya Charan & company for remediation and reclamation 
of legacy waste accumulated at the surrounding areas of dump site in 
Beer Farm and site on Samadha Road Municipal Council, Hansi. It is 
submitted that the work has already begun from 13.03.2026 at First site 
at Beer Farm. Legacy waste at site involved in present OA shall be shifted 
at First site at Beer Farm for scientific disposal. 
                 

10. It is submitted that Municipal solid waste generated within the limits of 
Municipal Council, Hansi is currently being transported to the Second site 
at Beer farm, Hansi. At present approximately, 40 MT of municipal solid 
waste is generated daily within the jurisdiction of Municipal Council, 
Hansi. The same is being regularly collected and transported to the 
designated site which is the second site at Beer Farm. 
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11.  It is submitted that the work order dated 23.02.2026 was awarded to 
Radha Krishan Co-op Labour & Construction Society for door to door 
collection from each establishment and transportation up to the 
designated site which is the second site at Beer Farm, MC Hansi. The work 
of door to door collection has already begun from 11.03.2026.  

 

12. Additionally, a cluster facility is proposed to be established in village 
Dhandoor, Hisar for processing of daily generated waste. The 
administrative approval for processing of daily generated Municipal Solid 
Waste in cluster has already been obtained from the Directorate of 
Urban Local Bodies on 11.02.2026. The tender for the same has also been 
floated.  

 

13. That the answering respondent is fully committed to the remediation and 
management of municipal solid waste and the establishment of an 
effective system for scientific processing and disposal of daily generated 
municipal solid waste. 

In view of the above submission, it is most humbly requested that the 
present reply may kindly be taken on record and this Hon’ble Tribunal may 
pass such further orders as it may deem fit in the facts and circumstances 
of the case. 

19.03.2026 

Place:Hansi 

 

Executive officer 

          Municipal Council Hansi 
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GO 

IN THE MATTER OF:. 

Jagdish Chandra Saini 

State of Haryana & Ors 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 582 of 2025 

VERIFICẤTION: 

Abhe Tomar 

I, Rajender Parshad, Executive Officer. Municipal Corporation, Hansi aged about 55 years, presently at New Delhi do hereby solemnly affirm and state as under: 

Advocate Nev Deihi Regn. No. 8513 

1. That I, the deponent herein is authorized representative of Respondent 
No. 3 and aforesaid official capacity is well conversant with the facts and 
circumstances of the present case. 

OF 

VERSUS 

2. That | have gone through the contents of the accompanying reply which 
has been drafted under my instructions. 

INDIA 

AFFIDAVIT 

Cor 

Verified at New Delhi on this 19 day or Marcn, 2026 that the contents of above 
affidavit are true and correct to the best of my knowledge and on the basis of 
the information derived from the omcial records which I believe to be true and 

no material fact has been 
concealed therein. 

1 9 MAR 2026 

t as cOrect 

.... 

rbicre me whicii has been read ove: 
:o the deponen wo has adrnitted 

Applicant 

.Respondent(s) 

Nutary DELHI 

1 9 MAR 2028 

594



6ANNEXURE R-3/195



7 96



8 97



9 98



1099



11 100



12 101



13 102



14103



15104


	0e8015c224f4bfe4a09e9247de3772c1c207545f482320f3735e425184398057.pdf
	0e8015c224f4bfe4a09e9247de3772c1c207545f482320f3735e425184398057.pdf
	0e8015c224f4bfe4a09e9247de3772c1c207545f482320f3735e425184398057.pdf
	0e8015c224f4bfe4a09e9247de3772c1c207545f482320f3735e425184398057.pdf
	0e8015c224f4bfe4a09e9247de3772c1c207545f482320f3735e425184398057.pdf

